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Revenue—Working Expenses— -Opera-
tion other than staff and fuel for the
year ended the 31st day of March,
1964.

DemaND No. 12 PAYMENTS To GENERAL
RevENUES.

That a sum of Rs. 91,9039 be
granted to the President io make goud
an excess on the grant in respect of
Payments to General Revenues for the
year ended the 31st day of March,

1964.

Demanp No, 14 ConNsSTRUCTION OF
New Lines

That a sum of Rs. 7886805 ke

granted to the President Lo make good
an excess on the grant in respect of
Construction of New Lines for the
year ended the 31st day of March,
1964,

Demano No. 15—OpeN LiNne WORKS—
ADDITIONS AND REPLACEMENTS

That a sum of Rs. 7,263690! be
granted to the President Lo make good
an excess on the grant in respect of
Open Line Works—Additions and Re-
placements for the year ended the st
day of March, 1964

Demaxp No. 18 Open Line Wonmks—
DEVELOPMENT FUND,

That a sum of Rs. 19,50,965 be jrant-
ed to the President to make good an
excess on the grant in respuct of Open
Line Works—Development Fund for
the year ended the 31st day of March,
1964,

Demanp No. 18 REVENUE---APPROPLIA-
TioN To DeveLorMEnT Funo,

That a sum of Rs. 114854317 be
granted to the President 1o make good
an excess on the grant in respect of
Revenue—Appropriation to Develop-
ment Fund for the year ended Lhe
31st day of March, 1464,

L]
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15.27 hrs,

DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA), 1966-67.
AND

*DEMANDS FOR EXCESS GRANTS
(KERALA), 1962-83 AND 1963-64,

Mr. Deputy-Speaker: The House
will now take up the discussion and
voting on the Supplementary Demands
for Grants in respect of the Bud-
get (Kerala) for 1966-87 preseried on
the 1st August, 1966 and on the T
November, 1666 and the discussion and
voting on the Demands for Excess
Grants in respect of the Budget
(Kerala) for 1962-63 and for 1963-64.

Supplementary Demands for Grants
(Kerala) for 1986-67.

Demane No. XXX—Hartian
WELFARE.

Mr. Deputy-Speaker: Motion mcved:

“That a supplementary sum not
exceeding Rs. 9,00.000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in res-
pect of Demand No. XXX Hari-
jan Welfare.”

DemaND No. XL-—MISCELLANEOUS.
Mr. Depuly-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 682,400 pe granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the vear ending the
31st day of March, 1987, in res-
pect of Demand No. XL Miscel-
laneous.”. ¢

—_—

*Moved with the recommendation of the President.
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DeManp No. XLV-Capital QUTLAY ON

INDUSTRIAL AND Economric Develoe-
MENT,

come in course of payment during
the year ending the 31st day of
March, 1967, in respect of Demand

No. XVI University Education.”,
Mr. Deputy-Speaker: Motion moved: y

Demanp No. MXVII—Generar Ebuca-

“That a supplementary sum not
exceeding Rs. 15,85,500 be granted
to the President out of the Con-
solidated Fund of the Stiate of
Kerala to defray the charges which
will come in course of payvment
during the year ending the 3lst
day of March, 1967 in respect of
Demand No. XLV Capital Outlay
on Industrial and Economic Deve-
lopment."

Demanp No. L-CaprTac
TRANSPORT SCHEMES.

Mr. Depuly-Speaker: Motion moved:

“That a supplementary sum not
exceedlng Rs. 1,08500 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of paymcnt
during the year ending the 3l1st
day of March, 1967, in respect of
Demand No. L. Capital Outlay on
Transport Schemes”,

Demanp No. LV—LOANS AND ADVANCES s No. XXV—AnNivaL Husi.

BY THE GOVERNMENT

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 41,00 000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of Payment
during the year ending the 3ist
day of March, 1967, in respect of
Demand No. LV. Loans and Ad-
vances by the Government"”.

Demane No. XVI—University Epuca-

TION.
Mr. Deputy-Speaker: Moation moved:

“That a supplemenlary sum not
exceeding Rs. 300 be granled to
the President of the Consolidated
Fund of the State of Krala to
defray the charges which will

OuTtray ox

TION.
Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 30,000 be granted to
the President out of the Consoli-
dated Fund of the State of Keypla
to defray the charges which wull
come in course of payment during
the year ending the 31st day of
March, 1867, in respect of Demand
No. XVII. General Education™.

Demanp No. XIX—MEebpIcaL.
Mr. Deputy-Speaker: Motlon moved:

“That a supplementary sum pot
exceeding Rs. 1,00,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1967, in respect cr
Demand No. XIX Medical".

DRY

Mr. Deputy-Speaker: Motion moved:

“That a supplemeniary cum not
exceeding Rs. 100 be Jranted to
the President out of the Stale af
Kerala to defroyv the charges which
wil! come in c.urse of paymenut
during the year ending the 3lst
day of March, 1867, in respect of
Demand No, XXV Animal Hus-
Landry ™.

Demanp No. XXVI—Co-OPERATION.
Mr. Deputy-Speaker: Motion moved:

“That a supplementary 3um not
exceeding Rs. 80,000 be granted te
the President out of i{he Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment ducing

AN=
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[Mr. Deputy-Speaker]

the year ending the 31st day of Kerala to defray the charges whict
March, 1967, in respect of Demand will come in course of payment
No. XXVI Co-operation™, during the year ending the 3lst

day of March. 1867, in respect of
Demawnp No. XXVII—Innusroies, Demand No. XLV Capital Outlay

Mr. Deputy-Speaker: Motion moved: 32]1:&1::5""' ial and Economic De-
“That a supplementary sum not

exceeding Rs. 10,000 be granted to DeMAND No. XLVI—CapiTAL OUTLAY

the President out of the Consoli- ON IRRIGATION.

dated Fund of the State of Kerala

to defray the charges which will Mr. Deputy-Speaker: Motion moved:
come in course of payment during “That a supplementary sum ncv
the year ending the 3lst day of exceeding Rs.m;lJ.DD.UDO ge grantea
March, 1967, in respect of Demand to the President out of the Consoli-
No. XXVII Industries". dated Fund of the State of Keiala

DeMaNp No, XXXII—IRRIGATION. bt d'f.r“ the charges wm.ch wih
come in course of payment during

Mr. Deputy-Speaker: Motion moved: the year ending the 31st day of
March, 1867, in respect of Demard
“That a supplemerntury §im not No. XLVI Copital Outlay on Irri-
exceeding Rs. 100 be granted to gation.”
the President out of the (Consoli-
dated Fund of the State of Xerala Demanp No. XLVII—Caritar OuTray

to defray the charges which will oN Pusric WoORKS.
come in course of payment during
the year ending the 3lst day of Mr. Deputy-Speaker: Motion moved:

March, 1967, in respect of Demand

No. XXXII Irrigation"” “That a supplementary sum not

exceeding Rs. 300 be granted tc
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will

Draanp No. XLIIT—CariTar OutrAy
on Pusiic Heartn

Mr. Deputy-Speaker: Motion moved: come in course of payment during

the year ending the 31st day of

“That a supplementary sum not March, 1967 in respect of Demand

exceeding Rs. 100 be granted to No. XLVII Capital Outlay on
the President out of the Consoli- Public Works.”

dated Fund of the State of Kerala
to defray the charges which will DeMAND No. LV—LOAN AHD ADVANCER

come in course of payment during BY THE GOVERNMENT.
the year ending the llst day of

March, 1867, in respect of Demand Mr. Deputy-Speaker: Motion moved:
No. XLIII Capital Outlay on Pub=-

lic Health.” “That a supplementary Sum notl

exceeding Rs. 9,77,000 be granted

Deraanp No. XLV—Caprrar OUuTLAY to the President out of the Conasoli-

oN INDUSTRIAL AND Economic DEVELOP- dated Fund of the State of Kerala

MENT. to defray the charges which will

come in course of payment during

Mr. Deputy-Speaker: Motion moved: the year ending the 31st day of

March, 1967, in respect of De-

“That a supplementary sum not mand No. LV Loan and Advances

exceeding Rs 48,11,600 be granted by the Government.”

‘o the President out of the Con-
solidated Fund of the State of
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Demands for Excess Grants (Kerala)
for 1962-63

Demanp No. [—AGRICULIURAL [NCOME

TAX AND SaLEs Tax.
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 68421 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an cxcess on
the grant in respect of Demand
No. T Agricultural Income Tax
and Sales Tax for the year ended
the 31st day of March, 1963."

Demanp No, XII—JaiLg
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 139,707 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess
on the grant in respect of Demand
No. XII Jails for the year ended
the 31st day of March, 1963."

XXI—PueLic HraLtH
ENGINEERING,

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 35,05,960 be
granted to the President out of
the Consolidated Fund of che State
of Kerala 1o make good an excess
on the grant in respect of Demand
No. XXI Public Health Engineer-
ing for the year ended the 31st
day of March, 1963.”

Demanp No. XXXII—IRRIGATION.
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 564,780 be
granted to the President out of
the Consolidated Fund of the
State of Kerala to make good an
excess on the grant in respect of
Demand No. XXXII Irrigation
for the year ended the 3lst day
of March, 1963."

[ ]
Devanp No. XXXIII—PusLic WORKS
Mr. Deputy-Speaker: Motion moved:
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“That a sum of Rs. 853,463 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an excess
on the grant in respect of Demand
No. XXXIII—Public Works for the
year ended the 31st day of March,
1963."

Demanp No. XXXV—TRANSPORT
ScHEMES

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 1,27,768 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XXXV Transport Scheme for
the year ended the 3lst day of
March, 1963."

DeManp No. XXXVII—PENsIoNs
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 508,191 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XXXVII Pensions for the year
ended the 31st day of March,
1963."

Demanp No. XLV—Capitar OUTLAY

oN IRRIGATION
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 67,73,571 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XLV Capital Outlay on Irriga-
tion for the year ended the 31st
day of March, 1963."

Demanp No. LI—CommuTen VALUE oOF

PENBIONS
Mr, Deputy-Speaker: Motion moved:

“That a sum of Rs. 76,183 be
granted to the President out of thes
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
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No. L1 Commuted Value of Pensions
for the year ended the 31st day of
March, 1963."

—

Demands for Erxrcess Granty (Kerala)

for 1963-64

Demanp No. [—AGRICULTURE INCOME
Tax aND SaLEs Tax

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 1.03,865 be
granted to the President out of the
Consolidateq Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. 1 Agriculture Income Tax and
Sales Tax for the year ended the
31st day of March, 1964."

Demanp No, X—DISTRICT ADMINISTRA-

TION AND MISCELLANEOUS
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 39,835 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. X District Adminlstratlon and
Miscellaneoug for the year ended
the 31st day of March, 1964.”

Demanp No. XII—JaiLs
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 1,36409 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XII Jails for the year ended
the 31st day of March, 1964."

Demaxp No. XXI—PusLic HEALTH
ENGINEERING

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 28,75,164 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand

. No. XXI Public Health Engineering
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for the year ended the 31st day of
March, 1964.”

DemManp No. XXII—AGRICULTURE
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 201,844 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant In respect of Demand
No. XXII Agriculture for the year
ended the 31st day of March, 1964."

Demanp No. XXV—ANmMAL Huseanpny

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 1,00.502 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XXV Animal Husbandry for
the year ended the 31st day of
March, 1964."

DemaNy No. XXXVII—PENSIONS
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 31.23.600 be
granted to the President out of the
Consolidateg Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XXXVII Pensions for the year
ended the 31st day of March, 1964."

DeMaNDp No. XLIII—CAPITAL OUTLAY

oN PusLic HEALTH
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 19,680,020 be
granted to the Prestdent out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XLII Capital Outlay on Public
Health for the year ended the 31st
day of March, 1984

Demanp No. XLVI—CaprraL OuTLay

oN IRRIGATION
Mr. Deputy-Speaker: Motlon mov-

ed:

“That a sum of Rs. 1,07,59,677
be granted to fhe President out
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of the Consolidated Fund of the
State of Kerala to make good an
excess on the grant in respect of
Demand No. XLVI—Capital Out-
lay on Irrigation for the year
ended the 31st day of March,
1964."”

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
No speech.

Mr. I;lepn.ty Speaker: Shri Vasude-
van Nair,

Shrl A. V. Raghavan (Badagara):
What about the cut motions?

Mr. Deputy-Speaker: Cut motions
Nos. 1 to 10 are out of order,

The other cut motions by Shri
Raghavan on Supplemenlary Demands
(Kerala) presented on 1st August,
1866, may be moved,

The following cut motions on Ex-
cess Demands (Kerala) for 1962-63
may be moved:

Cut Motions Nos. 1 and 2—by

Shri Koya.

Cut Motions Nos. 3 and 3—by
Shri Gopalan.

Cut Motions Nos. 5 to §—by
Shri Koya.

The following cut motions on Ex-

cess Demands (Kerala) for 1963-64
may also be moved:
Cut Motions Nos. 1 to B—by

Shri Raghavan.

The Demands and these cut mo-
tions are before the House.

Bhri A. V. Raghavan (Ambala-

puzha): I beg to move:

(i) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 6,82.400 in respect
of Miscellgneous be reduced by
Rs. 100"

KARTIKA 26,1888 (SAKA)
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[Failure to sanction scholar-
ships to all the dependants of
ex-servicemen, (1)]

(ii) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 6,82400 in respect
of Miscellaneous be reduced by
Rs. 100."

[Need to make education free
In schools and colleges for chil-
dren of ex-servicemen. (2)]

(iii) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 6.82,400 in respect
of Miscellaneous be reduced by
Rs. 100,

[Need to provide funds to ex-
servicemen to econstruct houses.
1311

tiv) “That the demand for a
supplementary grant of a sum not
exceeding Rs, 6,82,400 in respect
of Miscellaneous be reduced by
Rs. 100."

[Failure to nominate an ex-
serviceman from the ranks in the
Special Services Fund for re
construction and Rehabilitation
of Ex-Servicemen Comnuttee.
4)]

Shrl Mohammed Koya (Kozhi-

koda): I beg to move:

(i) “That the demand for an
excess graml of a sum of
Rs. 68,421 in respect of Agricul-
tural Income Tax and Sales Tax
be reduced by Rs. 100.”

[Harassment of people by the
officers at the Sales-tax check
posts. (1)]

(ii) “That the demand for an
excess grant of a sum of
Rs. 68,421 in respect of Agricul-
tural Income Tax and Bales Tax
be reduced by Rs. 100.”

[Need to check corruption in
the Department (2).]



1775 D.5.G. (Kerala) NOVEMBER 17, 1966 and D.E.G. (Kerala)

3776

Shri A. K. Gopalan (Kasergod):

—

beg to move:

(i) “That the demand for an
excess grant of a sum of
Rs, 1,39,707 in respect of Jails be
reduced by Rs. 100.”

[Non-availability of water in
Cannanore jail and other jail
conditions in Kerala. (3)]

(ii) *“That the demand for an
excess grant of a sum of
Rs. 35,05,980 in respect of Public
Health Engineering be reduced by
Rs. 100."

[Inadequate supply of water In
Ponnani and other cities in
Kerala. (4)]

Shri Mohammed Koya:

move:

(i) “That the demand for an
excess grant of a sum of
Rs. 3505960 in respect of Public
Health Engineering be reduced by
Rs, 100.”

[Need to expedite rural water
supply schemes in Tanur, Ponani,
Kalpukancheri, Tirurangadi areas
of Kerala. (5)]

{ii) “That the demand for an
excess grant of a sum of
Rs. 35,05,960 in respect of Public
Health Engineering be reduced
by Rs. 100.”

[Need to introduce a drainage
scheme for the Calicut corpora-
tion. (6)]

(iii) “That the demand for an
excess grant of a sum of
Rs. 5,64,780 in respect of Irriga-
tion be reduced by Rs. 100.”

[Delay in taking up the Koot-
tayi canal scheme in Kerala. (7)]

(iv) “That the demand lor an
excess grant of a sum of
Rs. 584,780 in respect of Irriga-
tion be reduced by Rs. 100.”

I beg to

[Failure in evolving an irriga-
tion scheme for the Chaliyar river
in Kerala. (8)]

Shri A, V. Raghavan: I beg te

move:

(i) “That the demand for an
excess grant of a sum of
Rs. 39,835 in respect of District
Administration and Miscellane-
ous be reduced by Rs. 100."

[Ignoring the claims of Gov-
ernment servants who have been
working in a temporary capacity
prior to their absorption in the
permanent cadre. (1)]

(ii) “That the demand for an
excess grant of a sum of
Rs. 1,36409 in respect of Jails
be reduced by Rs. 100."

[Need to improve conditions in
the jails, (2)]

(iii) “That the demand for an
excess grant of a sum of
Rs. 31,23,600 in respect of pen-
sions be reduced by Rs. 100."

[Need to increase the pension
of retired Government servants.
(3]

(iv) “That the demand for an
excess grant of a sum of
Rs. 31,23,600 in respect of pen-
sions be reduced by Rs. 100"

[Inordinate delay in sanction-
ing old age pension. (4)]

(v) “That the demand for an
excess grant of a sum of
Rs. 19,680,020 in respect of capi-
tal outlay on Public Health be
reduced by Rs. 100.”

[Allowing amounts to lapse
under the water supply scheme.
(5)1

(vi) “That the demand for an
excess grant of a sum of
Rs. 19,680,020 in respec’. of capital
outlay on Public Health be re-
duced by Rs. 100.”
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[Need to expedite the Telli-
cherry-Cannanore and Badagara
water supply schemes. (6)]

Shri Vasndevan Nair: Sir, a few
days back, we had an opportunity to
have a debate on the situation that
exists in our State while we were
adopting the Resolution on the ex-
tension of the President's Rule in
Kerala for another six months, This
again gives us another opportunity
and we are really glad that we have
the occasion again although our re-
marks and references do not have
much response from the Government
benches. But still it is our duty to
air the views of our people and to
draw the attention of the Government
to some of the burning problems.
This gives us an opportunity for that.
But this time I am compelled to
speak on certain specific questions
that come up in the Demands that
are before the House.

15.30 hrs.

[Sur1 P. VENKATASUBBAIAR in the
Chair]

There is the Demand No, 16 on
.University Education. After a lol of
hesitation and vacillation, the Kerala
Government and the University have
1aken, according to me, a sound deci-
sion to have evening classes in some
of the major colleges in Kerala. We
have always pleaded for the expan-
sion of educational facilities by open-
ing correspondence courses and even-
ing classes. As a matter of fact, the
University of Delhi has done a plo-
neering work by opening such corres-
pondence courses and evening classes
a few years ago. But somelow or
other, some of the educationists in my
State seemn to think—maybe so-called
.educationists; anyway, some of them
at least thought—that the introdue-
_tion of evening classes will bring
down the standard of elucation.
‘When they speak about the standard
of education, naturally it sounds very
,reasonable because we all know that
these da!rs the standards have dep-

2073(Ai) LSD—I.

3778

lorably fallen. But we have to com-
bine, we have to co-ordinate, the two
questions of keeping up the stand-
ards of education as well as expan-
sion of educational facilities. Ulti-
mately our University and the Kerala
Government have also decided to
have these classes and they are golng
to open the classes at Ernakulam in
the Maharaja's College.

But, Sir, T am surprised to see that
the Government have taken up a
position that they need not have addi-
tional staff for the same. Only two
days back I read a Resolution passell
by the Government College Teachers'
Association of Kerala criticising this
particular decision of the Govern-

ment, Of course, they have welcom-
ed starting of evening classes, but
they have put on record that the

idea of not having a separate staff for
the same is not a sound idea. The
Government thinks that that work
also can be entrusted to the existing
staff. I fail to understand how the
authorities can keep up the standards
by putting too much of a load on the
exwsting staff. The Kerala Govern-
ment College Teachers’ Association
have made a definite request to the
Government that there should be a
separate staff for the evening classes.
So, while welcoming the decision of
the Government and the University
to start evening classes and alsp re-
questing the Government to proceed
with this idea in other centres also,
I should at the same time urge upon
the Government to provide the neces-
sary and suitable staff for the same,
You can have plenty of them in my
State. I do not say that our prob-
lem of unemployment can be solved
by this, but still the Government
should know that we have enough
qualified hands there; may be In some
other States that may be a problem;
you may not have suitable hands for
such work, but we have qualified
post-graduates, even people with doe-
torates, and so, there is no dearth of
teaching staff. So, there should, be
a separate staff for evening classes.
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[Shri Vasudevan Nair]

I have found it wvery difficult to
support another decision of the Uni-
versity and the Government, i.e, their
decision to have a special B.Sc. course
in Kerala. This subject had been a
topic of a lot of debate and discus-
sion in my State. The newspapers
said many things about this particu-
lar scheme of special B.Sc. Course.
Many public men and educationists
who are not connected with the Uni-
versity have opposed this idea of
special B.Sc. Course, But in spite of
all the criticisms and the adverse
comments, the authorities have gone
ahead with the scheme. I do not
know whether anything can be done
at this stage. But it is always bet-
ter to have one single course as far
as graduate education is concerned.
1 fail to understand why there should
be several categories of graduates.
There can be graduates and post-
graduates. But the idea of having
several categories of graduates is a
kind of an artificial division among
people who seem to have the same
kind of qualification. 1 would, there-
fore, request Government to have
second thoughts over this mattsr. 1
am not in a position to support this
particular Demand.

Demand No. 19 relates to the giving
of a grant of a lakh of rupees to the
Thirumala Dewaswom Medical Col-
lege. This college has a history be-
hind it, a notorious past behind it. So
much has happened about it. Actual-
ly I come from the place where this
college is situated. This is a medical
college in the private sector. This
was the first venture of a medical
college in the private sector. At the
time when this college was started,
the management claimed that they
had sufficient finances at their com-
mand and they could manage suffici-
ent finances, but now it has turned
out that all those claims were false
anfl they began to recelve large
amount of money as capitation fees
from the students. I have received
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50 many letters from students who
claim that they have paid Rs. 10,000,
Rs. 15,000, Rs. 20,000 and so on for
admission which they may get after
two or three years. But the enligh-
tened public as well as the news-
papers, educationists and political
parties have come down upon this sys-
tem of capitation fees, and the uni-
versity had also to take some deci-
sion and the Government had also to
come into the plcture. Now, there is
a committee formed where the man-
agement, the university and the Gov-
ernment have their representatives.
At one stage, 1t even came to this
pass that the college might be clos-
ed down because 1t could not move
forward. But then I could understand
the feelings of the people in that
aurea because they never wanted that
to happen. Whatever may have hap-
pened, 3 big institution has come up
there, and tiley do not want the insti-
tution to come down because of the
fault of the management. So, some
via medja was worked out between
Government and the management.
I understand—I am subject to correc-
tion—and I am told that some inter-
ested groups inside the university
refused to respect the decision arrived
at between the management and the
Government. The idea was that the
number of seats in the college would
be increased to 120 so that those who
had already paid the capitation fees
would not be allowed to suffer. Of
course, you may ask why they paid
Rs. 10,000 or Rs. 15,000 and whether
1t was not immoral for fhém fo seek
admission by paying such a large
sum as capitation fee. I agree on that
point, but they have paid the amount
and they have been waiting for ad-
mission.  So, Government have
thought that during the coming two
or three years, those boys would be
given some preference in regard to
admission, but now I understand the
university is standing in the way. I
am interested in seeing that this insti-
tution flourishes, and it doss not go
down. So, I would request the hon.
Minister to pass on this recommenda-
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tion to the Kerala authorities that
some formula should be evolved to
see that those who had been promised
admission and who have been refused
admission will get admission, and at
the same flme this evil practice of
capitation fee should definitely stop
and there should be some interim ar-
rangement between Government and
the managemeént to see that the col-
lege exists and goes ghead.

I come to Demand No. XXVIL It
appears that the idea of the super
bazar of Delhi is now being imitated,
g0 to say, by various State Govern-
ments.

An hon. Member: Infection.

SBhri Vasudevan Nair: It may be an
infection

Anyway, on the face of it, the idea
loocks very laudable, Personally, I
confess I do not know what the im-
pact of opening a few department
stores in some citles in Kerala State
is. The proposal is to have 4 depart-
ment stores and 40 primary stores,
The Government claim that this step
is intended to arrest the rising prices.
But from the experience we have till
now, with all the tall talk about
super bazars or department stores, the
prices are rising. The Ministers may
have some statistics in their pocket. I
do not know who prepares these sta-
tistics. These may appear to be the
other way round. But the fact re-
rnnins_ that every day the prices of
essential commodities are shooting up
and the situation remains the same
in all the States in India; there is no
State that is different in this respect
and Kerala also falls in line. It is
because of this that even after the pay
revision, the employees in Kerala
State are so much agitated. There
are 30 many grievances put forth by
them. I may tell the Minister that
whenever there is a meeting of the
Kerala Consultative Committee, there
is & procession of deputations before
the MPs so many sorts of people.
As the hon. Minister knows, recent-
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ly there was a Pay Commission, pay
revision and all that.

What is happening now is this. If
you go to Trivandrum, everyday you
will have at least half a dozen satya-
grahis before the secretariat. One
may be representing gram  sevaks,
the last grade employees; then there
may be the hospital employees, the
PWD people and so on. It is difficult
to enumerate. There are so many
groups of government employees
who are even now agitated over this
particular question,

So we, the MPs in the Kerala
Consultative Committee. unanimous-
ly recommended to the Governor and
the Advisers that some kind of a tri-
bunal may be appointed to rectify
the anomalies in the Pay Commission
Report or the pay revision. On the
face of it. we are convinced that there
is a lot of anomalies and there is
scope for genuine grievance. As a
matter of fact, we were surprised to
see that in the case of a particular
class of hospital employees, after the
pay revision, their pay was reduced
by Rs. 5. Of course, the Advisers ex-
plained to us that the present in-
cumbents will not suffer, but the in-
coming ones, the new ones will have
a scale lower than the original one
fixed by the Pay Commission. Even
such very patent anomalies are there.
So, we suggest that the Government
should not leave these things to agi-
tation, demonstration and all that.
Government these days consider these
things as nightmares, but they should
take some positive and concrete steps
to rectify the real anomalies that
exist in the pay revision. Unless that
is done, or unless the Government
succeeds in really arresting the ris-
ing prices, the situation will not jm-
prove. As far as we are concerned,
we have absolutely faith in the capa-
city of the Government to really ar-
rest the rising prices. They have
failed miserably. Naturally, people
who live on salarled income will go
on demanding more dearness allogy-
ance and more salary, Economists
and planners may say that this is no
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solution to the problem, that this is
a vicious circle, but then what ecan
be done when the Government sits
tight, is helpless, or is rather incap-
able of tackling the real problem in
the country today?

I wish to make use of this oppor-
tunity to request the Government to
allot more funds for irrigation
schemes. I am glad to see that a
little more allotment is made for a
major irrigation scheme in Kerala,
Rupees thirty lakhs have been allot-
ted to the Kerala irrigation scheme.
The Central Minister, Dr. K. L. Rao,
himself has proposed that if Rs. 30
crores can be allotted during the
fourth plan for the irrigation projects
in Kerala, the food problem of Kerala
can be solved. Already an allotment
is being made in the plan. So. he
thinks an additional Rs. 15 crores or
Rs. 20 crores may be allotted. He 1s
not only a Minister, he is an expert
on the subject. I need not explain
the importance of the allotment for
irrigation, because we are so highly
deficit, 50 per cent deficit, in food-
grains. The Kerala Government
have, in their plan memorandum
before the Planning Commission, sug-
gested certain schemes which will
help fill up the gap tp a great extent,
if not wholly.

The Kerala Water Transport Cor-
poration is in liquidation, and in its
place they have an Inland °~ Water
Service. There is a lot to say about
the liquidation of the Corporation
and the injustice done to the work-
ers, large numbers of whom have
been thrown out, and are rotting
Even the share money that was con-
tributed by them when the Corpora-
tion was formed in 1958 was not re-
turned to these retrenched workers.
‘We have taken it up on so many occa-
sions in the Consultative Committee.
The Government pleads that the li-
quidation proceedings are not yet
over, It may be in the High Court.
but still they can make use of their
kood offices to see that The liquidation
proceedings are completed as soon as
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possible and the workers get their
share back. A promise was made by
the Government for absorbing the
workers who are now in the waiting
list. They had been working for
many years. Government has pro-
mised that whenever there is a
vacancy, the seniormost workers wrill
be taken. That promise should be
kept and the workers should be ab-
sorbed.

There is another category of re-
trenched employees who were serv-
ing the Government for many years,
six or seven ycars, in the Census De-
partment. This, again, is a subject
which we have taken up in Parlia-
ment as well as in the ‘Consultative
Committee, and it remains a shame
for the Government thal even after
the unanimous decisions of the Con-
sultative Committee, they could not
give alternative employment to eight
people who were retrenched. It is not’
a large number, it is only eight
people. There are vacancies in the
Census Department. 1f only there is
an instruction from the Union Gov-
ernment, they can be absorbed back
in service. I request that they should
tahe steps to see that the people who
worked for many years in Govern-
ment service and are thrown out not
because of their fault, should be
taken back.

st gew W woEw:  awfy
wgrea, g&q 7 ro-afy 74§ |
Mr. Chairmas: The Bell is being

rung. .Now there is quorum. Shri
Vishwanath Pandey,

st femre qeidy (FEW9T)
MAAT AATAT ALNET, A WAL FTH
F wraed ¥ qed ¥ A0A uega w1 uf g,
# gawT gife® @W4T 7T F 1 ;g
a7 #@r & % T wrew ¥ mgfr
wraa ¥, afET gwady 0 ozafa w
wraa fET @ wwer @ e @,
wfea gas1 a2 =W 49 faer A,
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XY TG IH TEA K1 AT & A dmiwg
fantaa =afwq et sy & wme
qafa #t T & 1 Afew T 07 wawn
FEAT q1E g & A A oy A
gt 99 @ R, 3@ T[T TS B, I
g & fag aga fy saw &

ot A wegw wywd §, g A 0y,
At fer & avarg § ¥, 9% graew
#* wger wvgar g v #wer wrew ¥ forer
) agea @, gt 97 wfgs q-fay A
£, afes adt & arg-a1g @i av dwTH
Wt wfgw 2 1 o fafam =fem &,
g 3@ e § ), afew fpgama &
THF TR § aF AT w9 g
AT w1 FH F §, §HiAT wrAV—w
fe st A0 & fam agr a7 IfEm
wary faar ang

AT Ho 19—difewa & Fravw F
3 o fadw w7 wmdz F fey e
k& | wmgaz fafean qafa wraa
fafeen gafe 3, faewr soqm @er
ART wTAvgwE ¥ | wE A qg 9T AW
wr § fin fademw % o wigaz  faws-
Tewrerm wra sy, fey vt wTETe
Y IERY FTE s gy fear ¥ 0 wEr
T WYEE & gEAT faww @1 W od,
gt & fmh 9w 9 wies =w 2
@ & w wx wdafei W o g,
xafad wrvgs & s agr ov WAz
famfagren @=r am@, arfe -
et w1 % T & weagw g AR
W IHY WIgET W AN A )

v@ wqx & et 2, gafew
wraws g fF agt 97 woaew qree w1
w1 fafy =7 ¥ §1 | 7@ 97 9T
waed AW & wraeg & o 7w w7y T
¢, afem www @@t 9T I 9w A
fewra AT § @R AR AwD A A
wawe fem s 3 agi o< = fw
faw ag ¥ Faew vAw gty gAY
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wifgh, 47 74 & @ & | wafey &
wToF wTeAw ¥ qowT ¥ fadeT wo
wig § fr ag ta avw fade e 2,
wifE gad wiom # qfr s § oY
Agraar faefy

Wz do  3o-gfw  wwmr
% for ¢ 1 fw w=umr & W
waafe wfa, wgfe wfem anfy,
foe? it gaf mifes £ gt wfaar
w1 gg Aifes fagra & fr oo it
# wnfa & a2 am a7 3 s fear
wr, St ot &% ¥ awm o §
T wifagt &1 fawre agr ax qof s ®
g g gmr @ gafer wwwc w7
wdeg § f wgrent andY & @ gfeemi
o foe? gu & # wE F Ay
ot w1y fergeare # forun, 3% gw 79wy
weg § e ¥ o g wifgy adr
A faed g onfaai €7 aow fade s
am e, ¥ g fawd ga < &
fesre wfgs a0%F & & a%

Ffo & #vaeg & T wqz wiar
T ¥ 3F Frew & oot § oF e
FAT AEAT § | ¥@ H &g qwedr
@ wiw o1 fawe &) wfw sam F
wrHr safa g wifgm, wEd W@
e gr A0 | AT F AT FW-
mﬁmuﬁtw&&;&ﬁmﬁ
v faig g7 W gan & Afew
a1 € A9 WiwA W AT §) wravas
¢, famar dar 1 gafaR fe %
faig st 3 € wTArVEEAT 21

o § § W9aT wree §HTA W
go or faiy 19 1 TO6 Wee
a7 WISTAA FTAT A0EAT § | A 9T
xga & e Ay § A adew ¥ A g
ﬁmﬁmmrﬂmmﬁ
g, w TR g B QA
afer a1t garc & I §—
 frdrd o agfes gat S



3787

[sir Frwarare qreda)
Ty & falr,  wrfr-nsoem fagd
art fergeam &1 adT faan & a=r 9%
UF g § gy #1 g4y 1, I
weq &M iz 1 gfer ¥ aga faewm
gom 2, gawT fawre TE 30 8, AP W
ofqdi & far i@ gfawd @ ¢
gafaqy & wigg &0 WA g fF
FIAE! AT 94T F W &, TG
gaw fawra & for eqfe aEear
FT 1

T WEi F 419 A OARE i F
arag H gHTY HET WEET F wEA &
| geqd F1 8, § IAHr awdT
g
15.55 hrs.

[Mg. SpEaKEr in the Chair]

Mr, Speaker: Yes, Mr. Ranga.

Shri S. M. Banerjee (Kanpur): Sir,
before he speaks on the Calling At-
tention Notice—I am not on the merits
of the issue—I wish to say one thing.
I am told mow—if I am wrong the
Minister will correct me—that a
similar Calling Attention Notice was
tabled in the other House, and the
Home Minister or the Deputy Minis-
ter has made a statement there at 1
p.M. This House is always treated
shabbily. I am surprised. Why should
there not be simultaneous statements?
At that time they were not prepared
for it. I would only request that
such a thing not repeated. (Interrup-
tion).

Mr. Speaker: We had one notice,
and the second one could not be
taken,

Shri S. M. Banerjee: It was made
there at 1 O'clock. After all, this is
not the only time that it has nap-
p:ned. Several times, evervtime, it
happens, and T would request the
maker to look into this. (Interrup-

).
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Shri H. N. Mukerjee (Calcutta
Central): Sir. could you not direct the
Ministers? After all, the Minister
knew very well that at 4 O'clock this
same matter was going to be taken up
in this House to which alone they are
responsible, and the Minister has the
gumption to go and behave in that
kind of fashion before the ofher
House and come here to this House to
which alone they are utterly respon-
gible. This is going on for far too
long and too repeatedly, and unless
they are reprimanded sternly enough
by yourself nothing will emanate out
of this.

Mr. Speaker: I have asked so many
times that this House must also be
given due respect.

Shri H. N. Mukerjee: Are we to
take it that the constitutional posi-
tion is that more or less simultane-
ously and contemporaneously with the
other House, we arc to be treated?
This is the House which under the
Constitution the Cabinet is respons-
ible to solely and entirely, though the
other House is entitled to all resoect.

Mr, Speaker: That is true, but this
cannot be the rule that in every case
first the statement has to be made
here and then alone  there. That
would be a difficult position,

16 hrs.

Shri 8. M. Banerjee: It can be done
simultaneously,

Shrl Nath Pal (Rajapur): Sir, you
have said “this House also”. I would
not go into the merits; I do not think
he meant to be rude to this House.
But let us be very clear about the
Constitution. Article 75(3) says that
the Council of Ministers shall be res-
ponsible—it does not say “to the Par-
liament™:; it says “to the House >f the
People”, i.e. to the Lok Sabha.

Shri H. N. Mukerjee: You are deni-
grating this House over and over
again. (Interruptions).
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Mr. Speaker: [ will have to hear
something more also if it continues,
But the question is, do they demand
that in every case the Minister shall
make a statement here first and then
only in the other House?

Shri Ranga (Chittoor): On such
occasions like this, I take it that the
Ministers are capable of exercising
some judgment. That is why they
happen to be in those responsible
positions. We expect them to do so.
When they had agreed to answer this
here at 4 O'clock, it was incumbent
upon them either not to make any
statement there at all or seek your
permission and make the statement
at the same time here also when one
of them would be making it in the
other House, They would not take
that caution at all. 1 agree with my
hon. {riend, Mr, Mukerjee, that you
bave been oo kind and soft towards
the treasury benches, especially when
these top people are concerncd. You
have besn making your proper obser-
valions, it is true, but you have been
making them in such a soft manner
that they do not take it {o their hearl.
Till now they have not repented and
mended their ways. I do not want
to say anything more about this.

Mr. Speaker: Was thal notice in

that IHouse received earlier?

The Minister of Home Affairs (Shri
Y. B. Chavan): The point of fact is
there was not really speaking any
statement made in the other House in
response to any calling attention
notice as such. Really speaking the
calling attention notice was to be
answercd here and 1 was sitling in
this House up to 1.30 when the other
matters were debated. While a dis-
cussion was going on in the Rajya
Sabha, in reply to an interruption,
the Deputy Minister gave an answer.
There was really speaking no inten-
tion of acting contrary to what has
been decided here. It happened inde-
pendently  without my knowledge.
“There was mo question of being rude
to this House at all.
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Shri Ranga: The Deputy Minister
could have told the other House that
he was obliged to be silent because
at 4 o'clock this calling attention
notice is to be answered in this House.
He could have said so.

Shri ¥, B. Chavan: The Deputy
Minister was not aware of the deci-
sion that the calling attention notice
would be answered here at 4 o'clock.

Shri Ranga: There is no coordina-
tion or communication between the
Deputy Minister and the senior Min-
ister. No wonder, therefore, we were
witness to all that had happened on
the earlier occasion betwreen the
Home Minister and his Secretary,

Shri Thirumala Rao (Kakinada): If
this point is raised in the other House
before it is brought up here, is the
Minister barred from replying to that
question suo motu in that House? I
want to have this clarification
whether he is barred by the motion
made here. He is claiming superio-
rity for everything here,

Shri Ranga: There is a calling-at-
tention notice here; there is no enll-
ing-attention notice there. It is no
good my hon. friend coming to their
rescue.

Shri Thirumala Rao: When a situa-
tion arises in the other House. Gov-
ernment must answer the point

Shri Ranga: I do not wish to but
myself in the vncomfortable shoes of
these friends which are much bigger
{han themselves, All that I can say
is, speaking for myself, as one of the
leaders in the Opposition hers, that
1 would have expected them to have
said there, “Yes; a calling-attention
notice is there on this very questicn
and, therefore, we are going to give
whatever answer has got to be given
there; till then, we would request this
House to hold itself in patience”
There is nothing to prevent them
from saying that. They do not say
s0. What is more, there is not even
that co-ordination between the Mire
ister and the Deputy Minuster,
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Shri Ehadilkar (Khed): If in the
course of debate a question Is put......
(Interruption).

Mr. Speaker: This should stop here.

Shri Ehadilkar: ....is the Minis-
ter to sit tight and say, “No, I cannot
answer this because Professor Ranga
has tabled a calling-attention notice?”

Mr. Speaker: There is no question
of Professor Ranga alone.

Shri Ranga: Fortunately. Professor
Ranga happens to be in the
Opposition whereas my hon. friend did
not have the moral courage to cross
the flpor.

An hon. Member: e qid it cnee,

1607 hra

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE
—contd.

(ii) REPORTED ' PROMULGATION OF
ORDERS CONFERRING POWERg ON DeLHI
PoLICE TO SHOOT SIGHT PERSONS INDULG-
ING IN ARSON AND LOOTING.

Shri Ranga (Chittoor): Sir, I call the
attention of the Minister of Home
Affairs to the following matter of
urgent public importance and I request
that he may make a statement there-
oni—

Promulgation of orders confer-
ring powers on the Delhl FPolice
to shoot at sight any person indulg-
ing in arson and looting, thus
exciting the public through such
provocative steps and placing arbi-
trary powers in the hands of
police-men and creating a wrong
impression in India and abroad
about the capacity of the Govern-
ment to maintaln law and order
in the country through jta respon-
sible officers.

The Minister of Home Affairs (Shri
Y. B, Chavan): Mr. Speaker, Sir, no
orders have been promulgated con-
ferring on the Delhi Police any addi-
tional right to shoot at sight any per-
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son indulging in arson and looting.

Orders have, however, been issued by
the Delhi Administration to the police
to deal with any attempt at law-
breaking with the utmost irmness and
not to hesitate to open fire to stop
looting and arson when such firing is
justified by the circumstances.

st wq fawd (A7) ;g
e & fag W &

Shri Ranga: First of all, it is not the
first time that such news appears in
the papers which comes to be con-
tradicted later on by the Home Minis-
ter. Earlier also, similar things had
happened. How is it, as [ have stated
in this calling-attention notice itself,
that such an important news, dange-
rous news, provocative news, comes to
be published in the daily papers, not
only in the [ndian Express but also in
the Hindustan Times and other news-
papers?

Shri Hanumanthaiya
City): Free Press.

(Bangalore

Shri Ranga: It could not have been
published without any inspiration. I
do not wish to say that this Deputy
Minister is responsible although last
time it was generally spoken of that
he wag responsible. I am not going
to make myself responsible for that,
but somebody or the other is respon-
sible for giving this provocative news
from the Home Ministry. With what
object they did it, we do not know.
But one object is what I have said
It is likely to visit upon India and
India's reputation all over the world
as well as here in the city and the
whole of India. So, I hope that the
Home Minister.....

An hon, Member: What is the ques-
tion?

Shri Ranga: I suppose, I have some-
times got a right to give a homlily.

Shri Hanumanthalya: You have.

Shrl Ranga: | hope, the Mome Min-
ister wil] take necessary steps at least
now tp see that such news, such infor-



